IN THE CENTRAL ADMINISTRATIV £ TRIBUNAL
CAWCUTTA BENCH

0A 63 of 1997

Prgsent . Hon'ble iIr. 8. Biswas, Administr ative Member
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| .
|
i S.K. Roy
| - VS~
)

SeEe Ralluay

For the Applicant ¢ Mr. P.B. Mishra, Counsel

For the éeSpondents: Mr, S. Chowdhury, Counsel
L .
Date of Order : 17-11-2003
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: Heard M, Mishra, Ld. Counsel for the spplicant and Mr.

S.‘“hothury, Ld, Counsel for the official respondents,

2, The applicant. in this 0.4+ has pr ayed for quashing the
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impugneq chargesheet at Annexure-A/1. Houever, during the pendency

of thisicass, the epplicant had filed a supplementary affidavit
intel‘-a];.ia stating‘therein that in the meantime final order has
already bean passed in the disciplinary proceeding sincs 11-5-2000
and the. same has algé.' been Communic ated to the aﬁplicant. Ld,
COunselfsubmits that since final order has already been passed in
the dis?ipiinary proceeding during the pendency of this 0.,4., this
case has become infructuous and hence the applicant does not want
-tijrOCéed with the case. Ld. Counsel further submits that in vieu
of the ébove, the applicant may be given liberty to challange the
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final order paSSQd in the disciplinary proceeding before appropriate
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forum ;in accordance with|lau,

Mr, Choudhury, Ld, Counsel for tha
of‘f‘xcxal respondents has no objection to the azbove prayer mads by
the Ld‘.Counsel for the aptpllc ant s
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3 = In view of the, sbove submissions made by the Ld. Counsel
O

for bofh the parties, the 0,4, is dismissed as ‘not-pressed’'.

HOUeVeI', the applicant is at ll.berty to approach the apprcnrlate

forum Por redressal of his grievance in accordance with lay. No

i
order is passed as to costs,
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